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Ayes 10, No1l.,
Mr. Malet. Mr. Allen,
Mr. Mills.

Mr. Eljott.

Sir James Colvile.
Mr. Peacock.

Mr. Grant.
General Low.

Mr. Dorin.

Sir Lawrence Peel.
Tho Prosident.

So the motion was carried.

Mg. ELIOTT moved that the Drmaft of
an Act proposed by the Goverment of
Madras for the establishment of a new
Civil and Criminal Court on the Neilgherry
Hills, be referred to a Select Committee

i consisting of Mr. Grant, Mr, Mills, and the
Mover.

Agreed to,

Mgr. MILLS moved that Mr. Peacock
be added to the Select Committee on the
Biil «for the better supervision of Embank-
ments.”

Agreed to. )

Mr. ALLEN gave notice that he would,
on Saturday next, in amendment of the
motion for the re-committal of the Bill “to
provide for the levy of Duties of Cu‘stoms
in the Arracan, Pegu, Martabau, and Tenas-
serim Provinces,” move that the Bill be read
a third time and passed.

The Council adjourned.

Saturday, November 18, 1854
PRESENT :

The Most Noble the Governor General, President,

Hon. Sir Lawrence Peel, Hon. Sir James Colvile,
Hon. J. A. Dorin. A J. M. Mills, Esq.,
Hon, Major Genl. Low, D. Eliott, Esq,,

Hoa, J. P. Graat, A. Malct, Esq, and
Hon. B. Peacock, C. Allen, Esq.

The following Message from the Most
Noble the Govemnor General weas brought
by Mr. GranT, and read :—

MESSAGE No. 18.

The Governor General informs the Le-
gislative Council that he has given his assent
to the Act which was passed by them on
the 11th November 1854, entitled ¢ An Act
to continue the Commissioners for the im-
provement of the Town of Calcutta, pend-
ing the consideration of an Act to amend
Act X of 1852.”

The Governor General observes that the
term Lieutenant Governor of Fort William
in Bengal, used in this Act, is not the ac-
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curate designation of the Lieutenant Governor
of these Lower Provinees ; but as the Act
is of a temporary nature, and as that por-
tion of Section II in which the inaccurate
term is used, may never come into operation,
the Governor General has not deemed the
mistake sufficiently important to demand
that he should withhold his assent to the Aect.

By Order of the Most Noble the Go-
vernor General,

C. ALLEN,
Offg. Secy. to the Govt. of India.

Fort WiLLIAM,
The Y7th November, 1854.

Tae CLERK presented a Petition from
Baboo Horrocoomar Tagore, offering objec-
tions to certain provisions of the Bill «for
the better supervision of Embankments.”

Mr. MILLS moved to print the above
Petition and to refer it to the Select Com-
mittee on the Bill.

Agreed to,

Tue CLERK reported a communication
from the Straits Govemmeut, noticing the
omission of all mention of those settlements
in Section LVIII of the new Post Office
Act, whercby it appears that fines cannot
be imposed under that Act by Justices of
the Peace in the Straits of Malacca.

Also that he had received, by transfer
fron the Secretary to the Government of
India in the Ilome Department, a com-
munication from the Government of Bombay
respecting the proposed extension to that
Presidency of Act No. XIX of 1853 “to
amend the Law of Evidence in the Civil
Courts of the East India Company in the
Bengal Presidency.”

M., ELIOTT moved to refer the above
communication to the Select Committee on
the Bill “to amend the Law of Evidence in
the Civil Courts of the East Iudia Company
in the Madras Presidency.”

Agreed to.

Mz. ELIOTT moved the first reading
of a Bill “to extend the provisions of
Clauses 3 aud 4 Section X Regulation XV
of 1816 of the Madras Code to the Courts
of District Moonsiffs.”

Bill read a first time accordingly,

Mr. PEACOCK moved suspension of
Standing Orders Nos. LVI to LXXXVII
inclusive, in order to pass through its several
stages a Bill “to proﬁibit the exportation of
Saltpetre to certain ’orts in Europe.”



91

Sir JAMES COLVILE seconded the
motion.

Agreed to.

Mn. PEACOCK moved that the Bill
be now read a first time.

Bill read a first time accordingly.

Moved by the same that the Bill be
uow read a second tume.

Motion carried, and Bill read a second
time accordingly.

Mr. PEACOCK stated that he was
uncertain whether he should be in order if
he now moved that the Bill be committed.

Tue PRESIDENT observed that the
suspension of the Standing Orders made it
competent to him to move the Bill through
all its stages forthwith,

The Council then, on Mr. PxAcock’s mo-
tion, resolved itself into a Committee on the
Bill, and passed it without any amendment.

_'The Bill, as settled, was certified by the
Curamatan, who reported it to the Council
on its resuming its sitting.

Mr, PEACOCK then moved that the
above Bill be now read a third time and
passed.

Motion carried, and Bill certified accord:
ingly by the PRESIDENT.

Ordered that MR, ALLEN be requested
to carry the Act to the Most Noble the
Governor General for his assent.

Mr. GRANT moved the second read-
ing of the Bill “for the regulation of Ports
and Port-dues.”

Motion carried, and Bill read a second
time accordingly. N

Moved by the same that the above Bill
be referred to a Select Committee consisting
of Sir James Colvile, Mr. Lliott, Mr.
Malet, and the Mover.

Agreed to.

Mr. ELIOTT moved the second read-
ing of the Bill “for the ware-housing of
goods intended to be exported fron Madras,
and to facilitate mercantile dealings concern-
ing goods ware-housed.”

“The question being proposed, a debate
ensued.

The question being put, the Council
divided.

Ayes, 8. Noes 3.
Mr. Malet. Mr. Allen.
Mr. Mills, Mr. Grant,
Mr, Eliott. Mr. Doriu,

Sir James Colvile,
Mr. Peacock,
QGeneral Low.

Sir Lawrence I’eel.
The Prusident,
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So the motiou was carried, and the Bill
read a second time accordingly,

Moved by the same that the Bill be
referred to a Select Committee consisting
of Sir Lawrence Decl, Mr. Dorin, Mr.
Peacock, and the Mover.

Agreed to.

Mg, PEACOCK moved that a special
instruction be given to the Sclect Committee
upon the above Bill, to submit a preliminary
Report suggesting any alterations which 1t
may deem expedient to make in the Bill
previously to itd* publication in the Caleutta
Gazette.

Agreed to.

‘The Order of the Day for a Committee
of the whole Council on the Bill “to pro-
vide for the levy of Duties of Customs in
the Arracan, Pegu, Martaban, and Tenas-
serim Provinces” having been read—Mue,
GRAN'T moved that the Council do resolve
itself into a Committee on the 13ill,

With reference to a notice of an amend-
ment proposing that the Bill be read a third
time and passed, which stood under this
head in the orders of the day—Mu.
GRANT observed that the time for moving
the third reading of Bills was gone, and that
the proper course would be to oppose the
motion for the re-committal of the Bill.

M. ALLEN proposed to move, by way
of amendment, that the above Bill be now
read a third time and passed, but stated that
he was doubtful whether the Standing Orders
permitted him to do so, and asked for the
President’s decision on the disputed point
of Order. .

Trne PRESIDENT observed that it was
a question of some difficulty, and that, al-
though the 8th Standing Order empowered
him to decide all disputed points of Order
without debate, yet he thought that the
better course would be, until the proceedings
of the Council had become estnblisﬁcd, to refer
the decision of such questions to the Council
itself, as he was entitled to do by that
Order.

After the President had stated his view,
and after some conversation m the Council
on the point of Order—Tne PRESIDENT
observed that all difficulty might be avoided
if it were understood that the third reading
would not be moved forthwith in the event
of the amendment being carried, but that
notice of the motion for a future day would
be given.

Mx. GRANT having explained that be
had not intended to move the third reading
of the Bill this day, suggested that Mr.
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Allen might oppose the motion for the
re-committal of the Bill.

The amendment not being moved, the
question was put and agreed to.

The Council accordingly resolved itself
into a Committee for the further considera-
tion of the above Bill,

Section IV was amended, on the motion
of MR. GRaNnT, by the addition of the
words ¢ (Frovided that, when goods, which
have paid River Frontier Iinport Duty under
Section VI of this Act, gre exported by
Sea, under a certificate of the Collector of
River Frontier Customs, the amount of River
Frontier Import Duty so paid, shall be
accepted in full payment of the Sea Export
Duty chargeable under this Section.”

The Bill having been discussed and finally
agreed to in Committee, was certified accord-
ingly by the CnHAIRMAN ; whereupon the
Council resumed its sitting, and the Cuair-
MAN reported the Bill to the Council.

Mg. GRANT gave notice that he would,
next Saturday, move the third reading and

assing of the above Bill.

Mg, MILLS moved the adoption of. the
Report of the Standing Orders Committee
on the Petition of Joykissen Mookerjee
and Rajkissen Mookerjee praymg to be
heard by Council in support of their objec-
tions to certain provisions of the Bill “for
the better supervision of Embankments.”

Agreed to, )

The Council then adjourned on the motion
of M. Dorix.

The Council having soon afterwards met
pursuant to adjournment—the following Mes-
sage from the Most Noble the (iovernor
Ge;em] was brought by Mg. ALLEN, and
read ;—— .

MESSAGE No. 19.

The Governor General informs the Le-
gislative Council that he has given his assent
to the Act passed by them this day entitled
“An Act to prohibit the exportation of Salt-
petre to certain Ports in Europe.”

By Order of the Most Noble the Go-
vernor General.

C. ALLEN,
Offg. Secy. to the Gort. of India.

Fort WLy,
The 18th November, 1854, {

The Council .adjoumed.

[NovrMBER 25, 1854.]
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Saturday, November 25, 1854,

PRESENT :

The Most Noble the Governor General, President,

Hon. Sir Lawrence Poel, Hon. Sir James Colvile,
Hon, J. A. Dorin, A. J. M. Mills, Esq,,
Hon, Major Genl. Low, D. Eliott, Esq.,

Hon. J. P. Grant, A. Malet, Esq, and
Hon. B. Peacouck, C. Allen, Esq,

Tue CLERK presented a Petition from
Issurchunder Sing, the Secretary of the
British Indian Association, offering certain
observations and suggestions on the Bill
“ for the better supervision of Lmbank-
ments.”

Mg. MILLS moved that the above Pe-
tition be printed and referred to the Select
Committee on the Bill,

Agreed to.

Tur CLERK reported a communication
from the Secretary to the Government of
India in the llome Department, transferring
for disposal a letter from the Straits Go-
vernment, with enclosures, containing the
Draft of an Act to provide for the more -
correct registry and account of all goods
imported and exported at Prince of Wales’
Island, Singapore, and Malaces, and also the
Draft of an Act to establish Port and Har--
bour regulations for those settlements.

Mr. PEACOCK moved to refer the
above Drafts to the Select Committee on
the projects of Law cox]nected with the
Marine Department.

Agreed to.

Sir LAWRENCE PEEL presented a
Report from the Standing Orders Committee
on the Petition of Issurchunder Sing, Secre-
tary of the British Indian Association,
praying that the Meetings of the Council
may be made accessible to the public,

Mzg. GRANT moved that the Report
be printed.

Agreed to,

Sit LAWRENCE PEEL presented the
Report of the Select Committee on tho Lill
“to abolish real actions, including fines and
common recoveries, and to simplify the mnodes
of conveying land in cases to which the
English Law is applicable.”

Mr. PEACOCK moved suspension of
Standing Order No. LVII to enable him
to move, without previous notjce, the first
reading of a Bill “to facilitate enquiries
respecting the alleged use of torture in the
Presidency of Fort St. George.”

Mg, ALLEN seconded the motion,

Agreed to.





